Il THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUER,

C2 no. 220/94 Date of crder 7.3,95

Bhim Praeai s \hpplicant
V/s
Union of India & Others : Resoondents
Applicant in person
Mr, M. Rafig .2 Zounse2l for the reegondsnte.
CO RAM

Hon'kl: Mr, C.P., Sharma, Menber (Admlﬁlet akiva)

PER HOMN'ELE R, O.F, SHARMA, MEWBER (ADMINISTRATIVE )

In wy pressnce foday in the court, the le2szrned counsel

for the respondents haz made paynent of a sum o£ B3,
(Rup22s One Thousand and Thirty only) to ths appl

hzas acespted it, The applicant ztaktee that
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any 1nter_3t for thez delaysd paymznt., In th:s circumstances
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2, v do not consider it nescassary

]l
rrn

of thz presant Ca
rest on ths amount

cAgtl

paid to the applizant, The applicznt has not prassed any o

in the application, In the circumstancss, the

now kecone infructuous
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3 and therefors, dizmissed



